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1. A draft notification dated 28.10.2021 was issued by the State Government for
upgrading Nagar Palika Parishad, Shrinagar as Nagar Nigam. In the said
notification State Government has proposed to include certain rural areas within
Municipal limits.

2. The aforesaid notification was published in newspapers on 30.10.2021.
Grievance raised by the petitioner in the present writ petition is that only a
week's time was granted to members of public for filing objection, if any,
however, due to Diwali holidays, petitioner could not file objection.

3. Learned counsel for the petitioner submits that the State Government has
deliberately chosen festival season for issuance of notification so that no one can
file objection against the move of the State Government.

4. By means of this writ petition, petitioner has sought the following relief:-

"a) Issue a writ, order or direction in the nature of Mandamus directing the
respondent authorities to issue a fresh revised notification with respect to the
notification issued on 28.10.2021 and to grant further 15 days time to file

Downloaded from CourtKutchehry — https://dev.courtkutchehry.com/judgments/akshay-uniyal-appellant-hash-state-... Page 1 of 2



objection."

5. Having regard to the facts and circumstance of the case, this Court is of the
opinion that ends of justice would be met, if petitioner is permitted to make a
representation to the Competent Authority with further direction to the
Competent Authority to take decision on petitioner's representation.

6. Accordingly, writ petition is disposed of with liberty to the petitioner to make
representation/objection before District Magistrate, Pauri-Garhwal. If petitioner
makes such representation/objection on or before 16.11.2021, the District
Magistrate, Pauri-Garhwal shall place petitioner's representation/objection before
the Committee constituted for considering such objection and decision thereupon
shall be taken in accordance with law.
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